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IN THE CENTRAL AU1 INISTRZ' DIE TRIBUNL:HYD1RABN) 1BENOII 

3? 
OA. 1334/93. 

Date of orders8-8-95. 

Between:- 
1. Y.Suguflarnfla 	... 	Applic1t. 

And 

The Telecom District Engineer, 
Ouddapcth srs 002. 

The DirectOr General,DePartIeflt of 
Telecom,Saflchar Bhavan, 20,ashoka Road, 
New Delhi-i. 

Res2ndefltS. 

Counsel for the ApplictMr.KriShfla Devon, 

Counsel for the Rev ndents:Mr.N.R.DeVaraj, 

octAl' 
Hon'ble flr.Justice V.Ne(,-ladri flac,Vice Ohairman 

Hon'ble Shri R.Rangarajafl, Merter Mrninistratiw. 

Order passed by Hfln'hle Justice Shri VNeeladri Ra, 
Vice-thaJrrrLafl). 

This O•A.was filed praying for declaration that 

the applicaht is entitled for confenrnt of Group-D 
----------- 

of pay and otte r benefits. 

Learned counsel for the applicant submits that 
as the Reondents are going to consider her case for 

regularisation, she is athdrawing the O.A.Shri N.R. 

Devaraj, learned standing cainsel or the Central 

Government states that he was not instructed to that 
effect and the reply statement was already filed in 

reg-ird to the stand of the respondents. 
The O.A.is dismissed. asvthdrawn. No order as to 

costs. 
Dy.Registrar(JUd1) 
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Copy to: - 

The Telecom lstrjct Engjn, 
cuddapth_5 16 002 

The Direor General '
DePartmentof Telecom Sanch Ehavan 20, thok 2  Ro&,q Delhi-1 

3. One.copy to Mr.1(rjshna 

On 	py to  Mr.N.RDeVar. S . 

S. One Copy to 

6 One spare copy 4  

Icku. 
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COMPARED BY 	AP.OVED BY & 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
HYDEBAD BENCH AT HYDERZ½BAD. 

•• 	THE HON 'BIE 	. 	V. ELRI RAO 

VICE CHAflMAN 

THE HON'BtEF.R.RA Z(M(ADFi): 

DAT 	 1995. 

OPDER/JUWIJNT; 

?'LA./R.A./C.A.No. 

In 
 

OA.NO.  

TA.NO. 	 (W.P. 

Admitt4d and Interim directions 
issuedf, 

A11OWC 

- 	. Dispo+d of with directions. 

Dismibsed. 

• 	 • 	Dismuised for default - 
. 	

. • Orde#d/ iected.  

- Ntorder as to-costs. 

- _• •t.
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